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ey 3 TRET Heamor HaTET
(AT @T=r AT 3R AH TTeH0)
CIEE Ll

T2 foeett, 21 fMawae, 2023

w1, °. 9. 15014/8/2023-UHAC.—ATTAT TSI, JHTT, AWT-2, G2 3, IT-GE 1 Afeg=er
AT ST, UH.E 362 (3) faAT® 5 72, 2011 § WHITq @rer LT i 719 739, 2011 F 9w 2.1.3 %
ST-fTw 1 F @ (i) F T ERT vET AfRAl F AR FId g0 AT e 1 6 QATTHIGT & AT
FT AT ST ATAF TTIEHTOT Grey qLeAT 3T q1ah ATe=ae, 2006 (2006 FT 34)  srefi fHa Faei
T ITAT Ll g0 @1 GRAT ATIFET o T8 o (o7 Faferierd areaswHl i araar <av g-

2. T ATt ure FRreafaemerT srear sema 7 Refetag sreags F e § |\ s 91 "ase a1
i 7 3urfan-

“GTEN TR e o T “FTT Fa==” Ao F seanid o aTel 37293 & oo
() =T ST (I) =t

(i) @rer 2Rt ud aT (i) Ff Tt

(iii) TSN STEERIOT TF HLEA (iii) SrESTRTREr

(iv) G SHERT0T e 1eh (MERREERIED

VRCIEEERIERERERL (v) FeET aTeAd

(vi) @Ter SEsten e (vi) @ TR
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(vii) T G2 HATAT T (vii) ET=X TTHT TE SER-fa=T
(viii) @Ter TRt SShaatar ud yeye (viii) ErfEFeaT

(ix) @Ter TEER

(X) TR FTEAT M I[OraT TaewT

(xi) T vd e Ehrfaaiar

ST, FHATAST T, [T FARTE ATTHT
[FR=TTo=-111/4/377./433/2023-24]

fereqor: e R famT 5 w2, 2011 F1 WIEdT TTo=, STETEm, A9 1, @2 3, 39-gve () § S{.ua.a%
362 () 51T TeRTiera U TT Forrtera fhu u)

MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 21st September, 2023

F. No. P. 15014/8/2023-FR.—In exercise of the powers conferred under clause (ii) of sub-rule 1 of rule 2.1.3
of the Food Safety and Standards Rules, 2011, published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-Section (i), vide notification number G.S.R.362 (E), dated the 5th May, 2011, the Food Safety and Standards
Authority of India with the approval of the Central Government hereby makes the following courses recognized for
the post of Food Safety Officer under the provisions of the Food Safety and Standards Act, 2006 (34 of 2006) and the
rules made thereunder, namely:-

2. A Bachelor’s degree or Master’s degree or Doctorate degree from a recognized University or institution in the
following disciplines:-

Disciplines “Food Technology” Disciplines deemed to be covered under “Agricultural
Science”
(i) Food Engineering (i) Agriculture
(i) Food Engineering and Technology (i) Agriculture Engineering
(iii) Food Processing and Preservation (iii) Biotechnology
(iv) Food Processing Technology (iv) Dairy Technology
(v) Food Technology and Management (v) Fisheries
(vi) Food Biotechnology (vi) Food Technology
(vii) Food Plant Operations Management (vii) Food Nutrition and Dietetic
(viii) Food Process Engineering and Management (viii) Horticulture
(ix) Food Processing
(x) Food Safety and Quality Management
(xi) Process and Food Engineering

G. KAMALA VARDHANA RAO, Chief Executive Officer
[ADVT .- 111/4/Exty./433/2023-24]

Note: The principle rules were published in the Gazette of India, Extraordinary, Part I1, Section 3, Sub-Section (1),
vide number G.S.R. 362 (E), dated the 5th May, 2011 and amended.
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